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IN THE NATIONAL GRppN TRIBUNAL, NEW DELHI

RESPONSE AFFIDAVIT ON BEHALF OF

UTTARAKHAND POLLU’TION CONTROL BOARD
Original Application No. 467/2022

Alok Aggarwal
Applicant
Versus
Urban Local Bodies Dehradun and Anr.
Respondents
SI. | Particulars Pg. No.
No.
1. |Index 1-1
2. | Response Affidavit 2-5
3. | Annexure No. 1. Inspection report dated 6-7
09.05.2023 of Regional Officer, UKPCB.
Dated: June, 2023
Advocate

(Counsel for the respondent)
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IN THE NATIONAL GRp:p:N TRIBUNAL, NEW DELII
RESPONSE AFFIDAVIT ON BEHALF OF

Applicant

Versus

Urban Local Bodies Dehradun and Anr.

Respondents

AFFIDAVIT of Dr. Raj Kumar
Chaturvedi, aged about 50 years,
S/o Shri Ram Swaroop Chaturvedi.
Presently posted as Regional
Officer, Uttarakhand Pollution

P L

O.Q
- @
N
-

o VLSHy R \ B Control Board, Regional Office,
Q i Advocare ... BEL Sy Dehradun. .
\ S \ReoNo.2x0ky o ¢ - o, &"‘
&3 ‘ @V Deponent
N '_,/-

T, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1) That the deponent is presently posted as the Regional Officer,
Uttarakhand Pollution Control Board, Regional Office, Dehradun
and is authorized competent to sign and swear the instant

affidavit.
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)  That the deponent has pone through the contents of the above-
noted Application filed by the applicant and has fully understood

the contents thereof and is in a position to reply to the same.

3)  That the above noted O.A, was listed for hearing on 01.12.2022,

wherein the Hon’ble National Green Tribunal was pleased to

issue the following directions:

4. In view of the averments in the application and observations in
the report of the Joint Committee, we consider it appropriate to
have response of (1) State of Uttarakhand through Chief
Secretary, Government of Uttarakhand, (2) Uttarakhand
Environment Protection and Pollution Control Board, (3)
Commissioner, Municipal Corporation, Dehradun, (4) District
Magistrate, Dehradun, (5) M/s Farman Dairy, Milan Vihar,
G.M.S Road Dehradun, (6) Mr. Rakesh Saxena son of Mr.
Ramnath Dairy, Milan Vihar, G.M.S Road, Dehradun, (7) M/s
New Rahat Welding Shop, Milan Vihar, G.M.S Road, Dehradun,

v.\_f?‘% " Tribunal. The registry is directed to issue notices to respondents
No. I and 3 to 8 requiring them to file their reply/response within
two months at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

e
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4) That in compliance of the aforesaid directions contained in
paragraph 4 of the said order, the instant response affidavit is

being filed before the Hon’ble NGT.

5) That in compliance of the aforesaid directions the UKPCB
through its Regional Officer conducted a site inspection on
09.05.2023 in furtherance of show cause notices dated
07.11.2022 vide ref. no. UKPCB/HO/Con/Gen-183-581/2022/33
and UKPCB/HO/Con/Gen-183-581/2022/34 issued to M/s Doon
Repairing Shop and Shri Ramnath Dairy, respectively.

6) Thatvide the said inspection it has been revealed that at M/s Doon
Repairing Shop, work with respect to only repairing and
maintenance of two to three two-wheelers per day is being
performed and all the equipment with respect to cleaning and

washing of vehicles has been removed.

7)  That in addition to the above, during the inspection, Shri Ramnath

Dairy was found to be closed and on basis of the information

gathered from the neighbours it has been revealed that the dairy
as been non-operational and also no animals were found at the
iry site. In this connection, report of the Regional Officer of the
inspection dated 09.05.2023 is being marked and filed as

Annexure No.1 to this affidavit.

8)  That the deponent is a responsible Government servant having the
highest regards for the Hon’ble Tribunal and orders passed by

them. The deponent has always made his sincerest efforts to carry

fe
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out the orders passed by his Hon’ble Tribunal in its letter and

spirit and shall continue tg do so in the future. ‘
B -
Deponent

LN J’?.“@:LlAdvocate, do hereby declare that the person making this
affidavit and alleging himself to be deponent is the same person known

to me from the perusal of the Aadhar Card No.4872.ﬂ9.42.‘€4:760f

S

deponent ....................... which he produced before me in this case.

Q—i/ ~
AQEGalE s -t
Enroll. No.M¥& -7k | 2012

................

,/l _i‘.
S Solemnly affirmed before me on this 16 day of June, 2023 at
about |1 yg amby the deponent who has been identified by the

aforesaid advocate.

[ have satisfied myself by examining the deponent who
understood the contents of this affidavit, which has been read over and

explained to him.

The person of the photograph has signed the photograph in my
presence on the photograph.

¢ ho. 26 Y3  Notary

i his affidavitys swom nefore me Dy au("
S"’m!l;l. - “\’IIA‘% IIIMU‘V\

' .pat(
e ie dentified by ShsReh3se I F
3t Dehiadun on..l..é..,.é.’.):.‘.ﬁts.




6
27
Annexure-1

"o sty wRa afyswr F g @ (et AT AWH1-467 / 2022) & wferd 4 By,
T RyaRn Sy, frort RER, Sgwgw, e, devm ga i e @ g
e Sud oy Adtaror e |

SWRIF fwas w70 wsha eRa afvpeor § Wi arg wewrm 467 /2000 o0 fra
Fefa & squras & Iudad & URT s ad6n ARG THB Uk e on/Cien- 1 47
581/2022/33 Date: 07-11-2022 @ UKPCB/HO/Con/Gen-183-581/2022/33 Date: (7-11-2027
JIET e Reft @ @y § 3w arafom g™ R 09.05 2003 @1 serdin
Frfteror fsam wrar | Rt frleror s fyerag 8-

1@ Rygfhr dwev-
() 7 Ruafer S o ufafe 02 A 03 &1 ufter am&=f & avm @7 #14 Fro o wsr
e |

(ii)Wﬁwa@:ﬁﬁm%mmmﬁwwaaﬂwuﬁww%ﬂ
SUSRT BT o T |

2. S UDY GIT B STH—

(i) 1o & 9T U9 SWieT w@re W) 9T gl Ty |

(ii) F¥teqor & SR ST yware ¥ T B Sa9 wErfers TE B 9 & g
w3 7Y W TE R
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